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Heard Sri SK, Mishra, L.d. Counse.t appearing for th.e 

applicant and Sn S. K. Oha, U. Standing Couns1 appearing for the 

RespondentstRiys. on whom a copy of this O.A. has already been served and 

perucd the matera1s placed on record. 

2. This OriginaI Application ihich was filed on 31.12.2009 

was listed on 2202.2010, on wluch date it was ordered "Pit up as and when 

moved. Thereafter, it is seen neither the applicant not his Counsel has tiken 

any step to prosecute this case. So, this matter came up before this Bench on 

submission by the Registry under the headings for adn issior. On :21.11 .2011 

when the matter came up none for the applicant was present. So we had 

listed the matter for 12.01.2012, then also no body appeared. Then it was 

listed today i.e., 13 01.2012. Sri S.K. Mishra, Ld. Cowisel for the appimint 

appeared today and prayed for restoration as this 0. A was dismissed for 

dthult on 21.112011 and MA. No.16/12 was filed on 03.01.2012 with a 

prayer to restore the O.A. and thereupon to decide this matter on men 

Since this case relates to grant of Family Pension of the widow of th 

deceased Railway employee we 'iflow this 

Accordingly, this O.k isrefored to fik 
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grant of Fmiily Penthon is pending .tr orders/decision.. In view of this, he 

prays that the apiicants grievance shall be redressed if Repond.ent No.2 is 

directed to consider the pending representation within a specific time Erame, 

4. Havmg regard to the submissions made and as agreed to by 

the I.A. {ounsel for the parties, wt.houX going into the merit of the case, 

Respondent Nos.2 & 3 are hereby directcd to consider and dispose of the 

pending representation vide Annexure.-A)5 within a period of 90 days from 

the date o rtx eipt of 'op. of this dcr, In case after ecammation of this 

case, the Respondents fin.d that the applicant is entitled to the benefits, the 

same shall he released within 60 days thereafter. 

S. With the above observation and direction, this O.A. is 

disposed of at the admission stage itself No costs. 

Send copies of tins Order along with paper books to 

Respondent Nos.2 & 3 (at the cost of the applicant) fr compliance and free 

copies of this order be made over to the Ld. Counsel {br the parties. 

Sri S.K. Mishra, Ld. Counsel ppeariiw, fir th appiic 

undertakes to deposit the postal requisites by Monday 161. 2Ot-. 


